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Mr. Speaker: Next question, No.
2194,

Shri Syamnandan Sahaya: In the
remodelling scheme, is there any divi-

Mr. Speaker: Order, order. I have
called the next question.

LICENCE FEE FROM RAILWAY STALLS

%2194. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
lay a statement on the Table :f the
House showing:

(a) the manner in which the licence
fee charged from the cea-stalls and the
vegetariar. and non-vegetarian Res-
taurants on various Railway Stations,
is calculated;

(b) whether it is a fact that the

average daily sale proceeds are also

« taken into account in levying the
licence fee; and

(c) if so, how and by whom these
records of sales proceeds are submit-
® ted?

The Parliamentary Secretary to the
Minister of Rallways and Trangport
(Shri Shahnawas Khan): (a) and (b).
Railway Administrations charge rea-
sonable licence fees, taking into consi-
deration local conditions and other re-
levant factors, including the volume
of business.
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(c) Records of sale are made avail-
able by contractors to the Commercial
Departmrent of Railways, as and when
required for assessment of the volume
of business.

Shri 8. C. Samanta: May I know
whether Government are aware that
even in neighbouring stations, there is
so much disparity in the licensing fees
which is detectable by us as laymen?
Will Government inquire why such
discrimination is going on?

Shrt Shahnawar Khan: If the hon.
Member would give us more informa-
tion about the particulalr stations
which he has in mind, we will certain-
ly look into that.

Shri S. C. Samanta: Are Govern-
ment aware that in some stations sale
proceeds for one day were taken and
accordingly the licensing fee was in-
creased or decreased?

Shri Shahnawaz Khan: The Rail-
way Board have laid down broad prin-
ciples regarding the mcthod by which
licensing fees are to be assessed in
respect of various stations. On the
basis of those principles, the Railway
Administrations are competent to flx
the licensing fees, i.e. within the limi-
tations of those principles.

Shri U. M. Trivedi: May I know
how many of these licensees are minor
boys below the age of five?

Shri Shahnawaz Khan: There can-
not be any such thing. May be that
in a case the father has died and the
contract continues and it is managed
by the boy under a guardian or some-
thing like that. There may be a soli-
tary instance like that. If the hon.
Member brings it to our .notice, we
will look into it.
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